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REVIEW AND ANNUAL REPORTS
OF SINGARENI COLLIERIES CO.

LTD., KOTTAGUDEM FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg
to lay on the Table a copy each of
the following papers (Hindt and
English versions) under sub-section
{1) of Section 819 of the Compames
Act, 1956:—

(1) Review by the Govermment on
the working of the Singareni Collie-
ries Company Limited, XKottagudem
Collieries (Andhra Pradesh), for the
year 1972-73.

(2) Annual Report of the Singa-
reni Collieries Company Limited,
Kottagudem Collieries (Andhra Pra-
desh), for the year 1872-73 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

{Plzced in Library.
6678/74].

REVIEW AND ANNUAL REPORT OF
MINING AND ALLIED MACHIN-
ERY CORPORATION LTD., DURGA-
PUR FOR 1872-78.

See No. LT—

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): I beg to
lay on the Table a copy each of the
following papers (Hindi and Enghsh
versions) under sub-section (i) of
section 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Mining
and Allied Machinery Corpo-
ration Limited, Durgapur, for
the year 1972-73.

12) Annual Report of the Mining
and Allied Machinery Corpo-
ration Limited, Durgapur, for
the year 1972-78 along with
the Audited Accounts and the
comments of the Comptral-
ler and Auditor General
thereon.
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EMPLOYEES' STATE INSURANCE
(CENTRAL) AMDT. RULES, 1974
AND STATEMENT RE. ANNJAL
REPORT OF COAL MINES LABOUR
WELFARE ORGANISATION FOR
1972-73.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to lay
on the Table—

(1) A copy of

wm Library. See No. LT-

the Employees’
State Insurance (Central)
Amendment Rules, 1974
(Hindi and English versions)
published in Notification No.
GSR. 306 1n Gazette of
India dated the 23xd March,
1974, under sub-section (4)
of section 95 of the Employe-
es’ State Insurance Act, 1948,

A statement (Hindi and Eng-
lish versions) explaining the
reasons for not laying simul-
taneously the Hindi version
of the Annual Report on the
activities of the Coal Mines
Labour Welfare Organisation
for the year 1972-73,

{Placed in Library. See No. LT-
6680/74.]

-
o

ESTIMATES COMMITTEE
FYFTY-FIRST REPORT

SHRI R K SINHA (Faizabad;: I
beg to present the Fifty-first Report
of the Estimates Committee on action
taken by Government on the Recom-
mendations contained in their Forty-
first Report on the Ministry of Com-
munications (Indian Posts and Tele-
graphs Department)—Telephones.

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND NINTH & HUNDRED AND
TENTH REPORTS
SHRI H. N. MUKERIJEE (Calcutta--
North-East): I beg to present the
following Reports of the Public Ac-
counts Committee:— -
(1) Hundered and ninth Report on

action taken by Government
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on the recommendations con-
tained in their Seventy-se-
venth Report relating to Mi-
nistry of Railways,

(2) Hundred and tenth Report
on action taken by Govern-
meni on the recommenda-
tions contained in their
Seventy-sixth Report relat-
ing to Ministrie; of Home

Aftairs Information and
Broadcasting and Department
of Agriculture,

12-20 hrs.

PRESIDENTS ORDER IN REGARD
TO AUTHORISATION OF EXPEN-
DITURE OUT OF CONSOLIDATHLD
FUND OF PONDICHERRY—la:d on
the Table. /

MR. SPEAKER: Shri K, R. Ganesh
SOME HON. MEMBERS ros¢e—

Wt wy femd (amsr ) s
T, A ATE WS wHIE | A
o w7 wrevgs Afre fwr @0

MR SPEAKER: I will listen to you.
I have this from Shri Vajpayee, Shri
Limaye, Shnn Samar Guha and Shri
Viswanathan,

SHRI SHYAMNANDAN MISHRA
(Begusara1)* My submission 1s that it
should not be confined to them only.
This 1s our right. It is not a question
of submitting something in advance
with regard 1o a point of order one
wants to raie.

MR, SPEAKER: I am allowing it; I
am not denying it.

SHRI INDRAJIT GUPTA (Al-
pore): Have you allowed him to lay
it on the Table?

MR. SPEAKER: Yes.

You can raise a point of order.
The other' day, when he was
about to lay it, I said, for the present
he cannot lay it. We discussed it in
the Commitiee also. My main point
was that they could not bypass the
procedures, that they should come
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through an Appropriation Bill and
then, in that way, they could regmia-
rise it, have come with that
What is the objection left?

SHRI INDARJIT GUPTA: An Ap-

propriation Bill is enitrely a separate
thing.

MR. SPEAKER- After all, your ob-~
jections are agsinst that Order. How
can you discuss it unless it is before
the House?

off aqfemd: Xa@w @
& aww fr T &, e aTE W
do 8 a7 ¥, =g gf &Y 7 wfgw )

T e . WY 39 faw Al
o & tAe awy |

it wzer fagrd mardelt (vaiferae) :
3 faw o1 wwt gt ag At vz wre
sfveat & T { 9T WS frpey v @F
WEAR A PSP T AWy
1 Tgufn &1 wRW AN fAwreAr
wifgw « qegNiw W oww S W
SR fARTEE * goTg ¥ W geRe A
Afgrm ¥ faxg st & . .

AN T Ty W R
2 & e famr }, T I FI AW T
FAaausgrdifedwamisd &

st ww ol ;W ¥ oS
frar & & arg ogd g A A anai @
T A

sft wree fagrdt awdelt @ s
mgrA, & ug AWE T ITOE @
z fo o) o Y W A I R Y
s Ae-gew 9T A W ¥ L.
(sowwrt ). . wwTH PR F AT
iy e 4T

wsw Agw . wfwg, Wi
gaEy |



